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In this aoolication the petitione h s prayed For lan order 

dircting the respondents to give him an 4no ntrnent under respondent 

No. on casual basis on the ground that hi j nior private espondent 

H No, has got an apointmnt as gn man w.eP. 6,2.9. The petitioner 

has annexe (Rnnexure 'a') a xerox copy of the dormant casual labour 

i54 under the Railway Rspondents for the year 164-85 whee his name11  

apars at serial No.91. It appear from thãt 1st that the 1p etitioner 

worksd Un to 31.10.6 forii9i dayg. It is t!-e C se of the petitionr 

tht he was appointed as 	asua1 iaour be or 1959 under 	JI, Easter 

Railay, Sealdah. The grievance of the pet i in or is that 9vn though 

his 	ame has been entered in the all ye dorm nt casual 1aIour! list he 

has rot been considered Fr any app intment al houqh • his j unkor one 
I i 

said affur at serial No.189 has be n givensuch apoointmentwho is 

the 9rivate respondent Na.5. •  

2. 	The id. munsel ap".-,) e' aring f r the Ra ilw  y Respondent 	ullm1ts 
th8t he has received no instruct ions and we are surpj.ed toJsee that 

no 	re1y has been filed. We do not see what ta' d the Respond
11 
 ents 

authojtjes have taken in not engjn9 the  pires nt applicant H the 
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basis of the afresaid dormant c suel laeu list. Huueer, the 

id, counsel for the petit loner s imits that his client wi.l le 

satisfied if the Railway Respond rits 3re directed to treat the 

instant application as a reresentatisn and further djreced t 

pass appropriate orders on considering the ame according to the 

law and rules in this regard. Accorinly a ter hearinq the id. 

counsel for both the parties ans after Soinij through the materials 

on record we direct the Railway espondets specially the resonden 

No.2 to consider the ., application as a representation afl1 to dispo 

of the same accorin to the relevant rules and provisions Wr law,  

in this rerd within 3rnonths from the gate of Communication of 

this order. Inc ese the aplica t is not ap  ointed the appra.riate 
) 

5uth±Y shall !ass a: speakin! order which shoulO io e coujt 

to the petitioner within one morth from •thedate of passing such 

order. The application stands disposed ef a  the admission ste 

itself. No order as to costs. 
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